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Estimated 
Name of Project cost Benefits Remarks 

(Rs. crores) 

t. Kakrapar Project 18.57· 0.56 million acres (ulti- The administrative cont-
mate irrigation poten- rolof the Project was 
tial). transferred to the ent-

while State of Bombay 
on 1.6.1954. 

2. Uirakud Dam 67.82 0.63 million acres (ul Ii- Uirakud Dam Project 
Project (Stage I). mate irrigation poten- was han<ied over to the 

tia\) GoverDDieDt of Orissa 
on 1.4.60;" 

123 MW (Installed capa-
city) 

3. Badarpur Thermal 40.00 300 MW (Installed capa- Under construction. 
Power Project. city) 

(b) HirtJkud Pmject 

In view of the limited technical 
organisation at the disposal of the Govern-
ment of Orissa at that time, for tlie execu-
tion of a project of this magnitude, the 
project was executed by the Ministry of 
Irrigation and Power on behalf of the 
State Government. 

KakraPQr Project 

The execution of the projeCt was under-
taken by the Ministry of Irrigation and 
Power through the Central Water and 
Power Commission at the specific request 
of the erstwhile Government of Bombay, 
as this project had been investigated alld 
designed by the Commission. 

BtIdDr/lllr Tltetmll/ Power Project 

The execution of this project in Delhi 
is being undertakeo by the Ministry of 
lrrilllltion and Power in the larger interest 
of power development in the Northern 
region and as the Union Territory of Delhi 
is ODe of the prinCipal beneficiaries. 

DemttraUsalion of Tee .... leal aod p~ 
Powers to Sanction projeets 

7201. SURI R. BARUA : 
SURI M. S. OBEROI : 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether some State G~ta 

have recently suggested tbat the Central 
Government should decentralise its techni-
cal and financial" powers SO thaI the States 
could sanction projects upto Rs., 10 cro~ 
in their regions ; " " 

(h) if so, the reaction of the Central 
Government thereto ; and ' 

(c) the present limit upto which tbe 
State Governments are allOWed to sancUbn 
projects in their areas? " " 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SURI 
MORARlI DESAI): (a) No, Sir. 

(b) Does not arise. 
(c) The State Governmenta bave full 

powers to accord financial sanct!on tQpro-
jects included in their plans subject to tho 
technical feasibility of certain" tYPoS Of 
projects being cleared by the GOYeIDlllBnI 
of -India. Currently. Stilte GOvernment. 
are required to obtain tbe -prior ilpprovai. 
of the Centre for the following types of 
Projects: 

(i) Irrigation: Projects costing RI. 3 
crores and more. 

(ii) _ FtODd Contro~ IIIII!. D~: 
Projects costiq Rs. I crore 
(as well as Projects costing 
Rs. 25 l&khs and more if they have 
any ioter-8tate or IniernlltiQnal 
implicalions). 

(iii) Power: All generation" schemes 
and transmission sch_ 'of ~3' 
KV and above. 



Ai>iui. is. 1968 Writr~ J/JI.rwer' 

(iv) Water Supply : Rural Water 
Supply Schemes costing Rs. 5 
lakhs and more and Urban Water 
Supply Schemes costing Rs. 10 
lakhs and more. 

(v) Od.n, : Projects costing Rs. 5 
crores and more. 

7202.' SHRI RABI RAY: 
SHRI S. S. KOTHARI: 
SHRI SHIV KUMAR SHASTRI: 
SHRI RAGHUVIR SINGH 

SHASTRI: 
SHRI BHARAT SINGH CHAU-

HAN: 
SHRI SHRI CHAND GOEL : 
SHRI BRIl BHUSHAN LAL : 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether Government have framed 
a rule 10 tr .. nsfer the Central Income-tax 
Officers (Class I and II) who have rendered 
three years' service or more from one place 
to another; 

(b) whether it is a fact that there are 
SOllie Income-tax Officers of the said cate-
gories in Bombay wbo have not been trans-
ferred since very long time and if so, their 
number ; IlId 

(c) whether Government have under 
ccinsideration any proposal 10 transfer tbem 
now, if so, tbe time by which it is likely to 
be implemented ? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SID.I 
MORARJlDIlSAI) : (a) No, Sir. 

'(b) There are 6 Income-taX Officers. 
who have been in Bombay (Central charge) 
for more than tbree years. 

(c) No, Sir. 

Salpluie Ado P-.t. SIIIdrI 

7203. SHRI MAHANT DlGVUAl 
NATH: 

SHRI R. BARUA : 
Will die Minister of PETROLEUM AND 

CHEMICALS be pleased to sute . 
ta) whether il is a fact tbat an agree-

ant between the Fertilizer Corporation of 
India and TechDoeJIPOrt of Buliaria ban 

been reacbed for the installation of sulpbu-
ric acid plant at Sindri ; 

(b) if 80, tbe estimated production 
capacity of the plant ; and 

(c) the estimated cost of the plant and 
tbe ratio 10 be bome by each country ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND CHE-
MICALS AND OF SOCIAL WELFARE 
(SHRI RAGHU RAMAIAH): (a) Yes, 
Sir. 

(b) The capacity of the plant is 880 
tODDes per day. 

(c) The total estimated erected cost of 
the plant is Rs. 633.18 lakbs. According 
to the contract entered inlo by the Fertilizer 
Corporation of India Ltd., MIs. Techno-
export have to be paid Rs. 216.15 lakbs 
for tbe supply of equipment, auxiliaries, 
spares, licence and technical knowhow fee 
and otber services. The prices are payable 
in non-convertible Indian Rupee under the 
Trade and Payments Agreement between 
India and Bulgaria. 

Med_ Irrlptloa Sdlemes, Maipur 
7204. SHRI M. MEGHACHANDRA : 

Will the Minister of IRRIGATION AND 
POWER be pleased to state : 

(a) the names of med;um Irrigation 
Schemes sent by tbe Government of Mani-
pur so far to tbe Central Government for 
sanction; 

(b) the scbemes so far approved by tbe 
Centre; 

(c) tbe scbemes yello be cleared 8Ild 
pending; and 

(d) Ibe _ for not clearina the 
pending schemes so far ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SJDDHESHWAR PRA-
SAD) : (a) No medium irrigation scbeme 
baa so far been received from the Govern-
menl of Manipur. 

(b) to (d). Do Dot arise. 

Penallllaa to Opea 8J"11DdJes AIIroacI by 
CIIIt I"1IDd C-....... 

7205. SHRI S. R. DAMANI: Will 
the Miailter of FINANCE be pleQCd to 
state: _ 

(al wbOlh~r certain Chit Fwd Com-




